
CENTRAL ADMINISTRATIVE TRIBUNAl. 
ERNWAM BENQ1 

C. No. 09.9  

Tues4a, this''the 16th day of March, 1999. 

CORAM: 

EONBLE MR AM SXVADAS, JUDICIAI MEMBIR 

Xndia Railway Catering Workers 
ncord "Gfleral Secretar? 

0.541 SreeNath, 
5/0. Late Sankara PiUai, 
X/l89R3JVihar, 

Auva 
Ernakuiarn. District - 683 108. 

K. Dhananjayan, 
Late K. Karthakunju, 

Catering Inspector XX, 
Kerala Express, Batch No. V, 

. 	at 
Roshnara, Temple Lane, 
Sea View Ward lleppey Bazar P.O. 

30 V. GoVndan Kutty, 
M. Kunju Raman Nair, 

Catering Supervisor II. 
Kerala Express, Batch No. V, 
T4vndr aw... residing at 
Vazhayil Ilouse, P.O. T.N. Purarn,. 
(via) Thiruvazkude. Ottapalam Taluk, 
Paighat District. 

. . .Applioants 

By Avgcate Mr. T.N. Sukumaran 

Vs. 

1. Uni9fl .  of . India represented by the 
General Manager, Southern Railway, 
Madras 3. 

2.' chief PersonneL Officer, 
Southern Railway, 
Hóadquarter8 
Southern • . 	 Railay, 
Madras 

.3. Chief Coinerci&t Manager, 
.So uilway,. 
Headquarters Office, 

• • Madras ft 3. 

4. Divisional Commerdial..Manager e  

Southern Railway, 
Trivandrum • 14. 



.2' 

5.. Senior Divisional Personnel Officer, 
Southern Railway, 
Trivandrujn 14. 

. . Respondents 

By Advocate Mr. James Xuriaxi, ACGSC 

The application having been heard on 16.3,99. the 
Tribunal on the same day deliveredthe following: 

ORDER 

Applicants seek to direct the respondents to disburse 

overtime allowances to all 6atering incharges of Trivandrum 

Divjjo, engaqed in mobile units viz. Kerala Express, 

	

$ 	Rajkot Express, V4chinad Express, Venad Express and arasuram 

Express with eftect from 1.4.1993. 

20 	When the O.k. was taken up, the learned counsel 

..eppeering for the applicants submitted that it is 3uffiCe to 

. permit applicants 2 & 3toaubmita joint representation 

for redresall of their grievnce, before the fourth respondent 

and to direct the fourth responAetto• consider and dispse 

of the same within a reasohabje time. The learned counsel 

appearing for the respondents submitted that there is no 

	

04* 	objection in adopting such a course. 

30 . 	cordingly, applicants 2 & 3 are peitted to submit 

join'repr!sentatjori to the fourth respondent for redressal 

o. their grfvances through proper channel within one month, 

if such a repsentatjon is received, the fouh respondent 

shall consider the same and pass appropriate orders within 

. three months. from the date of receipt of the representation, 

4. 	O.k. is disposed of as above. No costs. 

Dated the 16th day.of March, 1999.,- 

A.M. SIVADAS 
JUDICIAL1 MEMBER 
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